
AGREEMENT BETWEEN THE ADVERTISER AND ADVERTISEMENT AGENT FOR 

EXHIBITION OF POSTERS 

 

 

This agreement is being entered on this........................day of 20… at................. 

 

Between 

1. ………………., hereinafter called the Agent as first party; and  

2. ……………….., hereinafter called the Advertiser as the second party. 

 

Whereas the Agent undertakes the work of pasting or exhibiting posters for advertisement 

of goods and services. 

 

And whereas the Advertiser has approached the Agent for causing posters containing 

advertisement of his goods to be pasted and the Agent has agreed to work for the Advertiser. 

 

Now this deed of agreement witnesses as under: 

 

1.  That the advertiser shall deliver ………….. posters of his product to the agent at the time 

of execution of this agreement. 

 

2.  That the agent shall paste the said posters, within one week from the date of receipt on 

the walls of the streets of the city of Joy. The agent shall also paste the posters at Railway 

Stations and Bus Stations or Stands of the district. 

 

3.  The agent shall employ a man for two months at the cost of advertiser to watch that 

posters are not removed and if they are removed somewhere by any one, the man so 

employed by the agent shall paste the poster on that place immediately. 

 



4.  That for the services, which the agent shall perform, the advertiser shall pay by way of 

remuneration a consolidated sum of Rs.......... plus a lump sum of Rs........towards the 

remuneration for the person, the agent shall employ for two months. 

 

5.  That this agreement is subject to the condition that there is failure on part of agent to 

exhibit the said posters in accordance with the agreement or partially fails to exhibit or 

discontinues the exhibition of the posters for the specific period, the advertiser shall make 

proportionate deduction from the specified remuneration of the agent. 

 

6.  That if the advertiser fails to make the payment within seven days from the date of 

production of the bill the agent shall be at liberty to remove the posters and recover his 

dues, if any. 

 

We have signed this agreement on the date and place mentioned above in the presence of 

the following witnesses. 

 

Witnesses: 

 

1. Name...................... 

 

Address.................. 

 

2. Name..................... 

 

Address................... 

 

 


